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Ld.coun^sel for the respondents submits

that applicarts husband died in harness in the year

1986 and he filed this petition in the year i990» He
further submits that the application of the applic fiat's

second son was considered ♦ But it was not possiole lor
•t }l the'qovernment to appoint him on compassionate ground.
\ A . .

It is uncferstood that, the applicant is

still CO nt inu ing . in the quarter alloted to her

husband( F-IS,^ Jahangir Road,New Delhi) and there is

no interim relief in this respect. I find there is no

merit in the petition. In the circumstances,

responcfent is directed to evict the applicant from

the quarter within a period of tvo months from the

date of coramugication of ixhis order. 0-A- is dismissed.
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